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Shri DintthChandra Ct>svmmi

fore, IfeeJ» Sit, that at tai* stage, instead 
of giving any opinion on this, Mr. Naik 
may withdraw his direction to the intro­
duction,  We will discuss this point at 
the time of consideration of tlx* Bill.

SHRI B. V. NAIK : I completely di>* 
agree. I have not raised it as a frivolous 
point. I Would have done the same thing, 
if the Bill had been brought lorward from 
this aide. You have said that the Members 
of the House  should be the guardians. 
They should be able to protect the rights. 
But,  here is a case,  where it amounts 
to a clear  breach of the Constitutional 
provisions.  The hon- Member has said 
that I am trying i,> protcct the property 
riefhts. No. I am saying, this is backdoor 
nationalisation in which rights of certain 
persons are tried to be abridged.  This 
is  braekdooi   nationalisation  without 
authority.

(Interruption)

MR.  DEPUTY-SPEAKER : What 
are the members excited about ?

SHRI DINESH  CHANDRA  GO- 
SWAMI * I am not raising a frivolous 
point.  My point is that if the House is 
to give its verdict, it should be after due 
consideration

MR.  DEPUTY-SPEAKER : This is 
only the introduction stage .

The question is •

That t m be granted to introduce a 
Bill to provide for the creation of 
trust  corporations and for matters 
connected therewith.

The motion was adopted.
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MSI.   DEPUTY-SPEAKER  ;  Th, 
question is t 

That leave be granted to introduce 
a Bill further to amend the Coiuti 
tution of India,

The motion uuis adopted
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NOMENCLATURE OF THE EDUCA­
TIONAL  INSTITUTION  BILL*

SHRI RAJDEO SINGH (Jaunpur) : j 
beg to move for leave to introduce a Bill 
to achieve the object of national integra­
tion and instil the sense of nationalism by 
prohibiting Educational Institutions from 
bearing any name or title  after a caste, 
community or religion in the country.

MR. DEPUTY-SPEAKER : The ques­
tion is :

That leave be granted to introdwe 
a Bill to achieve the object of national 
integration and instil the sense oi 
nationalism by prohibiting Edu<a- 
tional Institutions from bearing anv 
name or titl< aflt r a caste, commu­
nity or religion in the country.

The motion was adopted.

SHRI RATDEO SINGH : I introdun 
the Bil

CONSTITUTION (AMENDMENT) 
BILL* (SUBSTITUTION OF ARTICLL 

120)

SHRI SE 11IYAN  (Kumbakonan)
I beg to move for leavt to introduce a Bill 
further to amend the Constitution of 
India.

MR.   DEPUTY-SPEAKER  : The 
question is :

That leave be granted to introduce 
a Bill further to amend the Consti­
tution  of India.

The motion was adopted.

SHRI SE HIYAN : I introduce thr 

Bill.

Întroduced wit 1 the  recommen­
dation of the President.
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